FORMA
PUBLIC ANNOUNCEMENT
{Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

_ORCHID SALON SERVICES PRIVATE LIMITED

| RELEVANT PARTICULARS i)

1 Name of ‘Caf@r;v@ Debtor  TOrchid Salon Services Private Uimited % %
2 Cate of noomorato of Comerste Detémf 2&‘&3« 2011

3 Authorly inder which Copocate Dattor s | Regstrar of Companes, Dei and Haryana
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Tre fnanaial credfions shal submather Sams with prac! by electrone means anly Al other creditoes may
submitthe daims svh proofin person, by post or by elecronic maans. i
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Submission of false or misleading proofs of claim shall attract penalties.
Date 3107 273
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